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Open Court

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BEILCH,ALLAHAB A

Dated: 19.4.95

Original Application No: 03 of 1995

Balbir & Ors. eses Applicants.
Versus

The Union GFLIndia & Urs. +... FRespondents.
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CORADNM

Hon'ble Iir. S,Das Gupta, lember-A
Hon'ble Mr, T.L.Verma , Member-J
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Applicants have statec on oath that they
are the sons of railway employees who did not
participate in the railway strike and are

considered as Loyal workers.

2 Heard Shri Rakesh Verma, learnsd counsel

for the applicents.

3. The case of the petitioners is that they
are the children of Railuyay Employees who did not
participate in the Railway Strike of 1974 and

were assured cesrtain concessions including spscial
consideration in respect of the children for
appointment in the Kailways. The petitioners
contend that after attaining the majority they
have applied for being granted concession of

appointment under the railuwys but the same has not

been considered so far.
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4% The learned counsel for the petitioners
has _drawyn our attention to representation dated

28.5.94 at Apnexure-=X.

5. We are of the view that at this stage,
it will be sufficient to give a direction to the
respondents éhat the said represcntation dated
28.5.94 (Annexure-X) be considered and disposed

of by a reasoned and speaking order within a

pe riod of 3 months from the date of communication
of this order. The petition is disposed of at the
admission stage with the above direction.

There will be no order as to costs.
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